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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

O.A. NO.163 OF 2023/EZ

Santanu Kumar Bhukta Applicant
-Versus-
State of Odisha & others Respondents
INDE X
SI. No. Description of Documents Pages
1.  Counter Affidavit on behalf 1-5
of the Respondent No.4.
2. ANNEXURE-A/4 6&7

Copy of letter No.1966 dtd.07.08.2024
of the Tahadildar, Gondia.

3. ANNEXURE-B/4 - 8-
Copy of License issued by PESO

Place: Cuttack. By the Respondent No.4 through
Date: 19.09.2024 MY

vocate



IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA.

Original Application No.163 of 2023/EZ

In the matter of:
Santanu Kumar Bhukta...  Applicant
-Versus-

State of Odisha & others... Respondents

COUNTER AFFIDAVIT FILED BY THE
COLLECTOR & DISTRICT MAGISTRATE,
DHENKANAL. (Respondent No. 4)

MOST RESPECTFULLY SHEWETH:

l. That, the Deponent respectfully submits that on
dtd. 28.5.2024 an affidavit was filed by the Collector &
District Magistrate, Dhenkanal, basing on the report of
Administrative  Officer, ORSAC. Accordingly this
tHon’ble Tribunal was graciously be pleased to direct the

Deponent to tile additional details on affidavit.

2, That, it is respectfully submitted that for
compliance ol the orders of Hon’ble Tribunal, a detailed
year wise report has been sought for from the
Tahasildar, Gondia, on the permissible quantity of minor
mineral to be extracted by the Lessee as per the
approved mining plan.

-

3. That, the Tahasildar, Gondia, has submitted a
detailed data on extraction of minor mineral from

Nihalprasad Road Metal Quarry-1, by the Lessee vide



X

his Letter No.1966 Dtd.7.8.2024. As per his report the
Lessee was allowed to extract 42032 CuM of black
stone during the year 2017-18, 44030 CuM during
2018-19, 46027 CuM during 2019-2020 ie till
06.10.2020, 100019 CuM during the year 2022-23
considering the approved mining plan. Further, it is
reported that the quarry was not leased out from
7.10.2020 to 03.06.2022.The Lessee has obtained
temporary permit for extraction of 19300 CuM of minor
mineral from the source during the period 16.11.2019 to
16.01.2020. Hence he has allowed for extracting 351443
CuM of minor mineral from the source in question from
2017 to till November-2023. (The report dtd.7.8.2024 is
enclosed herewith as Annexure-A/4 series.)

4. That, as per the satellite survey report of ORSAC
the Lessee has extracted 360865.059 M3 black stone
from the quarry in question during the period 21.03.2017
to 16.10.2023 which has already been intimated by the
Deponent through his affidavit Dtd. 28.5.2024. Hence
after comparing both the report it is ascertained that the
[Lessee has extracted excess quantity of 9422.059 CuM

minor mineral from the quarry site which is illegal.

5. That, it is respectfully submitted that on
verification of official documents of the Lessee Sri Ajit
Sahoo, the Joint Committee so constituted by the
Hon’ble Tribunal vide its order did. 21.10.2023 has
observed that the Lessee has possessed an Explosive

license issued by the joint Chief Controller of Explosive,

Srsrh Kuston Upaihs oo
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East Circle, Kolkata vide License No.
E/EC/OR/22/390(E-98095) which is wvalid up to
31.03.2025 (Copy of the License issued by PESO is

enclosed here with as at Annexure-B/4).

5. That, the Deponent has taken each and every
possible step to comply the order of this Hon’ble
Tribunal with all sincerity and has never intended to put
this Hon’ble Tribunal to any kind of inconvenience. To
comply any order of this Tribunal is the sincere duty of
the Deponent.

7. That, any order passed by this Hon’ble Tribunal
will be carried out by the Deponent in letter and spirit.

8. That, the Deponent reserves the right to file
further affidavit as and when required or directed by this

Hon’ble Tribunal.

Cuttack By the Respondent No.4 through
Date:\q .(q.2024

" Advocate

M l/@’“"-‘“‘-
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VERIFICATION

I, Shri Somesh Kumar Upadhyay, aged about 35
years, Son of Shri Upendra Kumar Upadhyay, at present
serving as Collector & District Magistrate, Dhenkanal,
At/PO/Dist. Dhenkanal, do hereby verify that the
contents of the above aftidavit are true and correct to the
best of my knowledge as derived from official records

and that nothing material has been concealed there from.

Verified at Dhenkanal on this the3eef 24 day of
August, 2024.

VERIFICANT

66



X aLno - &01Y /C(ﬂh_?JO & 202y

AFFIDAVIT

\ I, Shri Somesh Kumar Upadhyay, aged about 35

\;;“\.,‘_ i o // years, Son of Shri Upendra Kumar Upadhyay, at present
AN N v

.1:3:.
’/;»'

NE v Vine as trict Maoi
\q:_‘n:‘;iw*ﬁ\?/ serving as Collector & District Magistrate, Dhenkanal,
At/PO/Dist. Dhenkanal, do hereby solemnly affirm and

state as follows:-

I

12

That, 1 have been arrayed as Respondent
No.4 in the aforesaid Original Application
and competent to swear this affidavit.

That, the facts stated above are true to the

best of my knowledge and based on official

records.

Identified by
s an WJ&‘OM

Advocate DEPONENT
4 ovan M ™MAEARE

v 00 - RRO| A9, AFFIDAVIT

The above deponent being personally known to

me appeared before me on..30: % 02Y at

41,00 AM\ and stated on oath that the contents of

the aftidavit are true to the best of his knowledge and is

based on official records.

LExecutive™ %gistrate

Deponent

ExdhEokapakistrate,

Dhenkanal.
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ANNEXURE- Ay
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TAHASIL OFFICE, GONDIA
Letter No. tat6 /Dt. e7/es/2024

To,

The Addl District Magistrate ( Revenue)

Dhenkanal

Sub:- Submission of information on extraction of minor mineral from
Nihalprasad Road metal Quarry-l in connection with O.A No-
163/2023 of National Green tribunal, Estern Zone Bench, Kolkata.

Madam,

With reference to the subject cited above, | am to furnished here with the

detailed data on extraction of Minor mineral from Nihalprasad Road Metal

Quarry-I as per the information available in office record as follows:-

EXTRACTION OF MINOR MINERAL FROM NIHALPRASAD ROAD
METAL QUARRY- 1 FROM 2017 TO 2023

!
[
|
|

| YEAR

| QUANTITY OF
EXTRACTION AS PER

{ APPROVED MINING PLAN

' LEASE HOLDER

| 42032 Cum

|

1 2017-2018
| 2018-2019

| 2019-2020

| Till 06.10.2020
12022-2023

| 2023-2024

fotal

- Temporary Lease/
 Enforcement

N I Ole 9 Cum

44030 Cum

Ajit Sahu

46027 Cum

|

| Ajit Sahu

| b
|

Ajit Sahu
|

| Ajit Sahu

100035 Cum _
As on November- 2023

| Ajit Sahu

332143 Cum

i

_‘Quantity of extraction

Temporary Permit
| transportation of

i excavated quarry

| overburden soil/stone
| vide Touzi Misc case

No-42/2019

| From dt. 16.11.2019 to
1 16.01.2020

| 17800 Cum

‘ Name of Lease
holder/

Ajit Sahu

iII
i
-
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|

li_-l I_]egal dumping and 1¥1500 Cum= 1500 Cum | Auctioned to /\jTIi -
" | auction | Sahu -
| Total | _ | 17800+ 1500 =19300 Cum |

Grand Total 332143+ 19300= 351443.00 Cum

As per the report submitted by the Admirative Officer, ORSAC, the
quantity of 360865. 059 Cum has been extracted from Nihalprasad Road Metal
Quarry-l1 from the period from 21.03.2017 to 16.10.2023. The following
calculation has made as per the information available in office record.

Total Extraction as per ORSAC survey report 360865.059 Cum
)

Total Extraction as per office record 351443.000 Cum

Difference = 9422.059 Cum

It is further submitting that, the quarry was not leased out to any person
from dt. 07.10.2020 to 03.06.2022. Hence, the excess quantity of 9422.059 Cum
of minor mineral may be treated as illegally extraction from quarry site.

This is for favour of kind information and necessary action.

Yours faithfully
e Ve

o

o
KNJ;W ‘\:o‘gﬁ" Tahasildar, Gondia

U;:/ (D [b\gbﬂu
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ANNEXURE- R Y 70

ST %9 Uen §.-3 | LICENCE FORM LE-3
g TaEmIeE R, 2008 & wergd@bs s 1% Jeedz s d o Afdv)
(Sec article 3(a) 1o tm Pard ol Schedule 1V of Explosives Rules, 2008)

= - o -

)39 & v ok waT uwoad 123008 NF Y Al A e oo Redes w
Licence 1o poss ;ﬁjﬁr use,explog 058 1. 2.3.4.5,6 or 7 10 s magazine

#. (Licence No.) : E/ECIORI22/390(E98095) N
("'J’§~ p iy

A& By F90 (Annual Fee Ry): 98007 fil}k

I Licence s herehy granted
i . . . A JE Y
Shed AJTT SAMU (IR0l 7 Ocouier : AJIY SAHE L 5 0 e Gois, o SN 10 608 Nibatprasad. Town Villase - M AL RS
BHENKANAL Suste{Whisha Pincode - %0116 gl 7 ' )
G 1
@) ST ST & s 3 3 \
I 3ftarndl Y afREE St of leensee Individual ’ Ry
3w = ¥ y . i) g
. 3{-;?[&1 Fasddf@e vt & fFe AWy * possusy for use ol Nitrate Mistore, Detonatifig Fuse, Safery Fuse, Eleetric and/or
Licence 1s valid only for the sliowing purpose Ordinary Detonators, - & sualy & (v <o o

4 WAl Rewlesl & o3t vt awr M e 4 A feftua i

Licence 1s vahd Tor the follow iy kuds and quantity ol explosives - (@) 1y

--,---u-u\----.u----ﬁ--.A-lp--a . Ilh..\--—n---»—i.lnl.-b-ﬂ-- N - - - - - .
® AT 3 Traror Y W FIT taal v e 3
St Ne Name and Deseripion. Clags & Divig . Sub-division_ Quantity at any one ime
i Nitrate Mixture ([ 4300 Kp.
2 Detonating Fuse 0 20000 Mirs
3 e Salety Fuse ) ] LUOGG Mirs
meecio s cnen oo S RA0C andior Ordinary Detonators g . ; 44000 Nos.
) TR U s e A wld A e Rewtes @ apar e 3@ i on & 3her sepaity & farg 3 times
(b} Cuantity of explosives to be purchased in a calendar monthfupolicable for lcence under artiele 3thy and {e)] a8 above,
Y B W Qanfash @ dgast aRet Byfe gl QW & (Drawing No ) ECOR22390(L98095)

The heensed premuses shall coeform to the I'nllumng_ e inglad sma (Dased) | 2062020

6 Aty ofar BrsdRile v v a2 phe icersgd premises argsituated at followmp address

Plot Nu, 1833,1961.1833/97 36, Whata No. 1433937, N.li{l! LU AR ovend N ilage)s MIHALPRASAD m YTAL (Police Station) : NHAL PRASAD
@@ istrien DEHENRANAL G (Stnet Odisha Iatahlis {1eade) TI9016
STHM (Phang (19938206689 B L T MRS _ BaE (Favy

Feratly U@y & fsdea gfauw safdse ¥
Ihe licensed premises consis ps following lacikities. .
§ grafey i W W amaeite Rwlon AR 1884 3 3% 3ty AR fewes s 000 & svaed, st ik wRfsa At st
PR syt & o @ e KIECras e
Phe liconoe is granted subject o e proVision o1 Explosives At 184 s amended From time o i and the xplosives Rules. 2008 flamed thore under and the
conditsons. addinonal conds s o the oHowg Anne sz
1 r.u-g-m WH W S aur efly ey (. el gl s 3 R afila e L
Drawings (showig sie. constructional and other details s stated m seral No. § shove,
2 SiAf mfhaarﬁ sdI I 8TR §9 ITAlRy ot 3t At il
Conditions and Add:tional Conditions of this ficenee sipned by the heensing authonly.
3 &8 v DE2 Dutance Form D2
9w AR Al 31w 2025 aa Rty @M (e beened shdlf remain valic (1] 31st day of Viurch 2025,
] et = i .
ag M A0 3R wr and el et Bt o 3epgely v E s A uf s e v & anfer wrn svafia s draf & aal s
HiBwT &3 a4 It AN GRE MG ar 309 gaa dgEy & A faao & e st are ot 9v PEfa @ e € s aeh 3
R A | el )
Thus licence is Tuble 1o he swspatdud o revoked Lor any Viclabior ol the Actor Kules [ramed there under or the condinons of this licence as set g under Set VI,
wherever appheable. referved o it 1 of Sehedole Voor i the Leensed presmses are not fund conforming L the description showas i the plagls and Annexure
sttached hereto

Repular Magarine

Al | e e - 12002070 HaF 7 Reetes fraws | i
' Tl AU 3 usais & QU vy
Space fon Frdorsemen of Renewal
Adlagul &1 Al FEy A e FefAas WRE & graar ok weny
Dale of Renewal LYt of Expury Signature of heensing authority and stamp
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Sjm_;iq_q Wagning : Mishandhing and misuse of explosives shall eonstitute serious crindinal offence under the law.
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